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Judgement

Anshuman Singh, J.

The assessee manufactures and sells musical instruments. Its disclosed turnover
was rejected by the assessing authority and best judgment assessment was passed
for the years 1976-77 and 1977-78. First appeals filed by the assessee before the
Assistant Commissioner (Judicial) were dismissed and the orders of the Sales Tax
Officer maintained. The assessee went up in second appeals before the Sales Tax
Tribunal, Meerut Bench, Meerut, which by its order dated 2nd April, 1984, dismissed
both the appeals. Being aggrieved the assessee has come to this Court in the instant
revisions.

2. The learned counsel appearing for the assessee has not been able to assail the
finding of the Tribunal. It has been found as a matter of fact by the authorities that
the assessee was not maintaining manufacturing account as contemplated u/s 12(2)
of the U.P. Sales Tax Act and the said fact by itself was sufficient to reject the books
of account. Counsel for the assessee has also not been able to assail the finding



regarding fixation of turnover.

3. In the result the revisions fail and are accordingly dismissed. However, there will
be no order as to costs.
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